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1['1?AMIL NADU] ACT N 0. xxm OF 1954 2

HE .,_[TAMIL Nmu] IN§TALLATION OF On. ENGINES :
(TBMP()RARY Pznmssron )ACT, _i954] =

Rece;ved' the assent Of the Govemar on the 26th August coET
1:1954 -, first published in the. Fort St. Ge Orge GaZette gt
: .on_ the lst September }954) . . S

-.An Act to provlde for and valldate the grant of temporarv -
T ions for the installation of oil engines in areas
. within the jurisdiction of local anthonties in the ’{State

| 0f Tamll Nadul.

WHEREAS it is expedient to provzda, for and validate the' ,

- grant of temporary parmissions for the installation of oil. .

- engines in arezs within the jurisdiction of loc?] authorities
in. thn State of Tamil Nadu]; .

_Beit enacted in the Fifth Year of Gur Repubhc as
_follows —

1. (1) Thls Act may be called the YTamijl Nsdu] Shorttlt!e,

Installation of Ol Engines (Temporery Permission) Act, gm*;&’:ﬁ

1954 ' ment,

(It extends to the whole of the *[State cf Tamil
Nadu]

3) It shali be deemed to haVe come into force on the
lst M?y 1953 |

" 1These words were substitutzd for the word <“ Madras * by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the .
‘Tamil Nadu Adaptation of Laws (Second Amendmcnt) Order, 1969, o

2 For Statement of Objects and Reasons, sec Fort St. George :
Gazette, dated the 30th Juna 1954, Part IV-A, page 216. N

This Act was extended to the added territories by section 3 of, ' ;

and the First Schedule to, the Tamil Nadu (Added Territories) Exten- i

~ sion of Laws Act, 1964 (Tamil Nadu Act 8 of 1964) repealing the
K 'correspondmg hw in force in that terntory

‘3This expressnon was substituted for the expr ession *¢ State of
Madras * ‘by the Tamil Nadu Adaptation of Laws Order, 1969,as -
- amedded by the Tamil Nadu Adaptatlon of Laws (Second Amend_. o
. ment)’ Order, 1969. o o
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2. (1) Where 2 person who has lawfully installed in

temporary 30y premiscs, Whether in a residential area or not, any
permission machinery or ianafacturing plant driven by electric

for instailatian
of ail enzines,

powor, applies for permission to instail an oil engine to
gencrate power for working such machinery or plant, the

‘Commissionar, Corporation of Madras, the Municipal

Council, the District Board or the Panchayat, as the case
may b, may grant parmission tc such person to install

such an oil engine,

(2) Permission granted under sub-secidon (1) shall
be valid for 2 period of one year from the date of the grant
and subject to that condition, shall bz deemed to be per-
mission granted by the Commissioner, Corporation of
of Madras, the Municipal Council, the District Board or
the Panchayet, as the case may bz, unaer the Medras City
Municipal Act, 1919 (fTamil Necu] Aci IV of 1919), the
YTemil N-duj District Municipslities Act, 1920 ({Tamil
Nadue] Act V of 1920), tha Y{Temil Nadu] District Boards
Act, 1920 I mil Nadu] Act XIV ol 1920), or the Y[ Tamif
Naduy; Villzge Panchayaie Act, 1950 ({Tamil Nadu] Act
X of 1950).

1 These words were substituted for the word “Madras®® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Secand Amendment) Order,1949.




